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S5=9-2002

Hon'ble Mr. Justice R.R.K.Trivedi, V.C

o

Hon'ble Maj Gen. K.K.Srivastgva, A.M

Heard Shri s.K.Mishra holding brief of shri

Ajay Rajendra counsel for the appl.i.cant:.' and Shri D.P.Singh

counsel for the respon.entse.

By order dated 15-3-02 the respondents were
directed to consider the representation of the applicant ang
disposed of it within a period of one month from the date
of recéipt of -';r. copy of the order by a reasoned and speaking
order, OCounter reply has been filed by the respondents
in which it has been s tated that the representation wgs filed
by the applicant on 26=03=02 which has been considered

PN M\n—-{&; o
and decided on 06-05-02 ‘[\has been filed as Annexure

A=5. As the representation has already been decided by a -
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reasoned order, we do not see that anything has been left :
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to declde in the case. The -ontempt proceedings are dropped.

Notices issued are discharged.

No .order as to costs. Q
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